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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI

0O.A. No. 64 of 2016 (WZ)

Akhil Bhartiya Mangela Samaj Parishad ..... Applicant\"
VIS.
Maharashtra Pollution Control Board & Ors ..... Respondents

ADDITIONAL AFFIDAVIT
TIMA’S OBJECTIONS TO EXPERT COMMITTEE’S
RESPONSE DT. 12.08.2021
FILED IN M.A. NO. 02 OF 2021
(Pursuant to Order dated 07.06.2021)

I, Shivranjan Gupta, Age-64 years, Hon. Secretary of Tarapur
Industrial Manufacturers Association (TIMA) i.e., Respondent No.
9 in Original Application (OA) No. 64 of 2016 and the Applicant in
M.A. No. 02 of 2021 filed in the said OA, having registered office

at P-14, Recreation Centre, Navapur Road, Tarapur Industrial Area,
MIDC-Tarapur, Boisar West, Dist-Palghar, do hereby solemnly

affirm and state as under: -

I SAY THAT

1. The Committee filed its Response dated 12.08.2021, which was

uploaded on the Tribunal’s website on 13.08.2021. Committee

has filed their response allegedly incorporating revised

environmental damage and recovery cost distribution on

the
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2. WITHOUT PREJUDICE to all the factual, technical and legal
issues and contentions originally raised in the Statement of
Objection dated 29.12.2020 and subsequent Rejoinder
Affidavit dated 29.06.2021, TIMA is filing the present affidavit
to file its objections to the Response dated 12.08.2021 of the
Committee.

3. At the outset, TIMA states that Para 4 & 5 of the Committee’s
Response categorically states that, Committee was responding
to errors in date of inspection, date of compliances, names /
identification of the units, closures not attributing to the water
pollution, scale/ category of units, etc. It was therefore
reasonably expected that the Committee would call upon each
of the identified units and give a proper hearing for addressing
their individual grievances. I say that however no such hearing/
opportunity was provided to the industries. TIMA also
expected that since majority of industrial units have been
agitating the calculations done by MPCB with regard to the
number of violation days, Committee would duly consider the
delays on part of MPCB caused in issuing Closure Notices

and/or verifying the compliances made by units in fulfilling the
conditions imposed in Conditional Restart Orders, for which
TIMA had suggested a formula for calculating such days in its
Objections dated 29.12.2020. However, no any consideration is
given to the same. TIMA further states that after placing their
objections through TIMA, member units were expecting some

S Ay S
"‘.;i';'::-; - /
relief based on their individual merits. However, to the utter

shock and surprise, in majority cases, though there has been no
change in details pertaining to these units, their alleged penalty
/ environment compensation amounts have increased
exponentially, without rendering them any opportunity of
hearing. TIMA states that this scenario is wholly unjustified, as

Committee has worsened off the position of these units by 3§ {3 7 %

imposing additional penalties on them. TIMA the‘_tv'fé:forc

requests intervention of this Hon’ble Tribunal to pass necessary

directions to the Committee in rectifying and resolvin:‘g""'ithiS'

issue.
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4. | further say that in Para 7 of the Committee Response, it is
stated that Committee found discrepancies in MPCB report and
again called for revised working. I say that Committee has not
itself examined any of the individual objections and
unilaterally, arbitrarily accepted the revised working done by
MPCB, which is one of the contesting Respondent in the OA
No. 64 of 2016. Committee thereby, without application of

mind, has acted against the principles of natural justice, equity

and good conscience.

S. I further state that in Para 8 of the Response, Committee has
stated that, “such corrections (in that of earlier submitted
information as given at Annexure V of the committee’s report
dated 18/6/2021 submitted to the Hon’ble NGT vide email
dated 19/6/2020) have occurred as a result of — corrections in
typography errors/mistakes; taking into account of subsequent
additional records/documents attached in the objections filed
by such units to the Hon’ble NGT in December 2020, and;
thorough review of records as available at MPCB. However,
such corrections are following the same recommendations
made by the committee after hearing of the units and approach
1 followed by MPCB thereto in arriving the nature and period of
violations as have been mentioned in Chapter-5 of the said
Committee’s report dated 18/6/2021”. 1 say that this approach

of the Committee makes the whole effort of review of data, a

futile exercise. As a result, TIMA vehemently objects the
corresponding revised apportioned environmental damage and
restoration cost calculated by the committee, as incorporated in

Annexure I of their Response dated 12.08.2021.
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“[eave-of this Hon’ble Tribunal to file Additional Statements of
Objection for an on behalf of the such industries, which are
being filed by way of Annexures to this Affidavit, only to place
on record few examples of grievances. These objections are
similar across most of the units and TIMA requests this
Hon’ble Tribunal to provide due and proper opportunity of

hearing to each of the 103 units on whom penalties have been

imposed without application of mind.

1 say that for the reasons stated above, TIMA denies contents of

\

Para 8 to 10 of the Response and vehemently objects to the

suggestion made by the Committee in Para 11 of their

Response dated 12.08.2021.

8. I further say that unless this Hon’ble Court intervenes in the
matter and provides opportunity of hearing to the each of the
aggrieved industrial unit, such unilateral actions and decisions
of the Committee which are entirely based on inputs and
recommendations given by the MPCB are not legal or tenable
in the eyes of law and hence not binding on the aggrieved

industrial units.

WHATEVER STATED BY ME IN PARA 1 TO 8
HEREINABOVE IS TRUE AND CORRECT TO THE BEST OF
MY KNOWLEDGE, INFORMATION AND BELIEF AND AS
PER THE RECORDS AVAILABLE WITH THE RESPONDENT
NO. 9 AND IN WITNESS WHEREOF 1 HAVE SIGNED

Solemnly AfRERE]NDER ON THIS DAY OF JUNE 2021 A/"ll

ind Exocmeim LKNOW THE DEPONEN &
DIST-PALGHAR PONENT

n GONE FORE N

S e e (20n e

DC".: i

Y N
2 HEMANTP PATIL

Raviewed of Advice upon
B.ALL.B.
ADY TE & NOTARY For TARAPUR lﬂﬂwﬁ[ﬂ/zﬁﬁ:
(GQOVT. OF INDA)
g r:dm Eme;rie Boizar, o) AFFIANT
i No, 4, Bokar 9. tg’aa!;l/w;r HON. SECRETARY

t Falghar, Maharasm;amws.

IMERUS) noL prepare
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Sorex OVEerseas

(A Division of Sarst Chemicals Pyl Lid)

Clid: U24100MH1984PTCO33486

Plant
Plard Mo, 8129 te MN-132,

STATEMENT OF OBJECTION FOR AFFIDAVIT

Name of the Industry/ Unit: SAREX OVERSEAS
Plot No. N129 to N 132,
MIDC, TARAPUR
Table No/ Page No of the Report: 23/37

Expert Committee’s finding as stated in the Table No 23 of the Report dated 12/08/2021

are challenged by our industry/ unit on following grounds: -

1Our industry/ unit was inspected on 09th July,2017, and Closure Notice dated 21st
July, 2017 was issued. We have duly replied to the Closure Notice dated 21th July,
2017 sent to our industry on basis of the said Inspection Report. Our Reply dated 24th

July, 2017, and dated 26th July, 2017 in compliance is on record.

2) We thus, categorically denied correctness of the calculations of the said report of

MPCB and the Expert Committee Report on following grounds: -

a) We do not admit the discharge quantity of 400 CMD reported by MPCB
and the Expert Committee against our mentioned unit at Sr. No. 6 of the
Table No. 23 5

In fact the Discharge quantity is oﬁly 25CMD which can be verified from the

consent

b) We further disagree with the comments put up in the report at Sr.No.14 at Page
No.37 as Reason for Closure/Non-Compliance of their revised Report and our

Pointwise comments are as below:

i Operating without valid consent , substandard efiluent discharge
having COD 432mg/L.



Sarex Cverseas

(A Division of Saraf Chemicals Pvt. L1d.}

CiN: U24100MH1984PTC033486

i)

iv)

Plant:

Plant Ho. N-129 to N-332,
PAIDC, Terapur - 401 806, India.
Tel; 02525 605 586

Fax: 02525 271 414

Web! www. saregx.com

We totally disagree & dispute that we are operating our unit without
valid consent.

We have valid consent effective from 1% March,2013 to 28" Feb 2018 &
also got further renewed from Maharashtra Pollution Control Board for
validity from 1% March 2018 to 28" Feb 2023.(Copy of the MPCB

Consent is already on record)

The Board has issued Closure Directions based on non-Compliance

reported vide visit dated 09™ July 2017.

We agree that Board has issued closure on 21% July 2017 on the basis of
inspection done by MPCB Officials on 9" July 2017

Restart Direction issued on 28.07.2017.

Before Restart Direction issued by Board , our unit has sent detailed
compliance letter on dated 24" July 2017 & also on 26" July 2017 to
Maharashtra Pollution Control Board complying all the observations of
Inspection done by Maharashtra Pollution Control Board on dated 9t
July 2017. (Copy of the above letters are already on record while

submitting our previous statement of objection dated 23™ Dec 2020)

On submission of our detailed compliance letter ,MPCB has deputed the
again their SRO (Tarapur I) Mr. M .S .Holkar to re-verify about
compliances done. SRO (Tarapur I) Mr. M .S .Holkar has inspected our
unit again on dated 27" July 2017 and confirmed through his written
repoﬁ on the same day about all the compliances. (Copy of the visit

report of dated 27" July 2017 is already on record).

Further the Non-Compliance of the same was continued till cut over
date 26" Sep 2019

Once we had already sent our compliance with supporting documents
and the same has been verified by the SRO (Tarapur I) Mr. M .S .Holkar
of MPCB' which indicates completion of compliance hence we disagree

that non compliance was confirmed till cut over date of 26" Sep 2019




Sarex Overseds

{A Division of Saraf Chemicals Pvi. Lid.)

CiN: U24100MH1984PTC0334386

vi)

vii)

viii)

Plapt
Piant No. N-12¢ 10 N-132,
Tarapur - 401 206, India.
835 sE8
Fox: 02525 271 414
Web: wawwssansx eom

Days of non compliance calculated which reduced by 2 days i.e. 809
to 807 days due to carrec?ions in calculation

We still dispute further that non complying days of 807 days whereas
according to us the days of non compliance should be considered as 19

days only i.e. from.

Date of Inspection by MPCB officer - 9% July 2017

Verification of compliance done by MPCB : 275§ uly 2017

officer on

Total Difference Days : : 19 days

Even after verification of compliance by MPCB officer on 27th July
2017 ,MPCB officer have visited our factory on various dates before the
cut over date of 26th Sep 2019 and drawn joint vigilant sample and
confirmed along with written report about meeting all the parameters as
per MPCB norms therefore we fail to understand as to why our

compliance date is selected on 26th Sep 2019.

The closure was issued based on non compliances observed and not

on the basis of consent validity period
Agreed since accepted by committee

The Board officials has inspected the industry on 27" July 2017 for

verification of effective implementation of clesure direction

We also claim about compliance date as 27" J uly 2017

As per SOP , violation period is considered from the date of visit to
date of effective closure and date of conditional restart up to
compliance verification / cut over date

Looking at different supporting evidences the violation days works out

as under:

»



Sarex Oversedas

(A Division of Saraf Chemicals Pvil. Ltd.}

CiN: U24100MH1984PTC033486

Plant:

Plant Mo, M-129 to M-132,
MiIDC, Tarapur - 401 508, India,
Tel.: 02525 608 568

Date of Inspection by MPCB officers - 9% July 2017
Date of Closure : 21% July2017
Sub-total A : 13 days

Date of Closure . 21% July2017
Date of Inspection by MPCB Officers W i July 2017
& Confirming Compliances by written

Report.

Sub-total B : 6 days

Days of Violation ¢ 19 days

( A+B)

3) As per the court order the matter was referred back to MPCB and committee before
doing reworking of the calculation of penalty amount MPCB field officer Mr.Tanaji
Patil has called us to re-access the penalty amount and accordingly we visited to MPCB
SRO office on dated 16™ June 2021 and we have produced the documents before him,
after our justification and discussion he has verbally agreed that the penal days in our

case should be 19-days but in no case it can be 809 days .

We have been further advised by MPCB official to visit at MPCB RO Office , Thane,
accordingly we have again visited to MPCB RO Office,Thane on dated 17" June 2021
and met filed officer Mr.Tanaji Patil and Mr,Utkarsh and shown them the supporting
documents. After going through the Supporting documents both of them have verbally

agreed with our submissions.

4) We further disagree with revised working of committee where in they have reduced
period of non compliance from earlier 809 days to 807 days which is far away from our

calculations and from verbal discussions had with MPCB Officers.



Sarex Overseqs

{A Division of Saraf Chemicals Pvi. Lid.)

CiN: U24100MH1984PTC033486

Piant:

Plant No. N-129 to N-132,
REIDC, Tarapur - 401 508, India.
Tet: 02526 605 566

Foax: D2825 271 4%4

Weln vanv sarex.com

5) We are further surprised as to how penalty amount in our case has substantially
enhanced from earlier amount of Rs.152.695 lacs to recent amount of Rs.194.624 lacs

though there is reduction in the penal days calculation.

6)In view of our above statement and details of objection and also considering larger
issues/ objections placed by our industry association namely Tarapur Industrial
Manufacturers Association (TIMA), we deny liability as stated against our unit in the
Revised Expert Committee Report dated 128 Aug 2021.We urge this Hon’ble Court to
re-examine the Expert Committee Report after verifying true and correct facts of the
case, granting us opportunity of hearing (personally or through our counsels) and pass

appropriate directions in the interest of justice, equity and good conscience.

For Sarex Overseas (A Div of Saraf Chemicals Pvt Ltd)

Gy

Authorised Signatory

=
)

( Mr.Naresh S Salgiya)
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Mobile : 9137962782

BOSTON PHARMA ™

Manufacturers of : DISTILLATION OF SOLVENT
Factory : E-84, M. |. D. C. Tarapur, Boisar, Dist. Palghar * E-mail ID : bostonpharmae84@gmail.com

Ref. No. :

Date :

ADDITIONAL STATEMENT OF OBJECTION

Name of the Industry/ Unit: Boston Pharma
Plot No. E-84 MID, TARAPUR

Table No of the Report: 40

Expert Committee’s finding as stated in the Table No 40 of the Report dated
12/08/2021 are challenged by our industry/ unit on following grounds: -

1) Our industry/ unit was inspected on 10/01/2017, and Closure Notice dated
14/02/2017 was issued. Our Reply dated 02/06/2017 is on record, wherein we
had undertaken to achieve a NIL DISCHARGE INDUSTRY STATUS. Vide our
Letter dated 30/10/2018, we intimated about full compliance of the
Conditional Restart Order dated 14/07/2017. Vide a separate letter dated
29/10/2018 we had also informed MPCB that as we have already achieved NIL
discharge, no sample is collected by MPCB since last one year. (Copy of the
letter dated 29/10/2018 is produced and marked as Annexure-A herewith).

2) There was a Routine Visit by MPCB officials on 12/11/2019, wherein they
have certified NIL DISCHARGE stating that there is no industrial effluent
generation from our unit. (Copy of the Routine Visit Report dated 12/1/2019 is
produced and marked as Annexure-B herewith)
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Mobile : 9137962782

Bo STO n P'l n Rm n 9766891863

Manufacturers of : DISTILLATION OF SOLVENT
Factory : E-84, M. |. D. C. Tarapur, Boisar, Dist. Palghar « E-mail ID : bostonpharmae84@gmail.com

Ref. No. :

Date :

3) It is therefore not possible that our unit is shown in continued violation,
especially with regard to violation of any discharge norms, since our unit had
already achieved a Nil Discharge status way back in 2018 itself.

4) As per the alleged revised Report filed by the Committee, the initial cut of
date (26/09/2019) which itself was wrong and challenged by us, has now been
revised to 05/01/2020 owing to alleged typographical error.

5) Admittedly, there has been no Inspection Report or a JVS sample collected
on 05/01/2020. In fact the Visit Report dated 05/01/2020 categorically speaks
about compliance report dated 30/10/2018.

(Copy of the Visit Report dated 05/01/020 is produced and marked as
Annexure-C herewith)

6) Committee has wrongfully treated our unit as a case of continued violation
for more than 2 % years without there being any reported violation or any
Inspection Report that would show any default on part of our unit in so far as
water pollution/ effluent management is concerned.

7) We thus categorically deny correctness of the alleged calculations of the
said report of MPCB and the Expert Committee Report on following grounds: -

Date of Inspection by MPCB officers : 10/01/2017 Date of

Closure : 14/2/2017

Sub-total A : 7 days

(excludes delay on part of MPCB to issue Closure Notice)
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Mobile : 9137962782

Bo STo n P'I n Rm n 9766891863

R Manufacturers of : DISTILLATION OF SOLVENT
ry : E-84, M. |. D. C. Tarapur, Boisar, Dist. Palghar « E-mail ID : bostonpharmae84@gmail.com

Ref. No. :

Date :

Date of Actual closure : 17/2/2017 : 3 days
Date of Conditional Restart 14/07/2017 Date of Intimation
about due compliance & Nil Discharge
status : 29/10/2018 : 480 days
Sub-Total B : 483 days
Days of Violation : 490 days ( A+B) Max possible

8) We were not called by the Committee for personal hearing.

9) We completely disagree with revised working of committee where period
of non-compliance has been increased 580 days to 844 days which is far
away from our calculations as submitted above.

10)The alleged non-compliance i.e., Authorisation Letter which could be
obtained only on 28.01.2020 owing to delay on part of the MPCB. Even
otherwise, the said compliance is not directly related to water pollution or
establishes any violation on part of our unit regarding effluent management.

11) We are further surprised as to how penalty amount in our case has
substantially enhanced from earlier amount of Rs.36.730 lacs to revised

amount of Rs.67.849 lacs without granting us any opportunity of hearing
whatsoever.




Mobile : 9137962782

BOSTON PHARMA ™

Manufacturers of : DISTILLATION OF SOLVENT
Factory : E-84, M. |. D. C. Tarapur, Boisar, Dist. Palghar « E-mail ID : bostonpharmae84@gmail.com

Ref. No. :

Date :

In view of our above statement and details of objection and also considering
larger issues/ objections placed by our industry association namely Tarapur
Industrial Manufacturers Association (TIMA), we deny liability as stated
against our unit in the Revised Expert Committee Report dated 12/08/2021.We
urge this Hon’ble Court to re-examine the Expert Committee Report after
verifying true and correct facts of the case, granting us opportunity of hearing
(personally or through our counsels) and pass appropriate directions in the
interest of justice, equity and good conscience.

Date: 01.09.2021

place PALGHAR authorised signatory For, Boston Pharma

PHARMA

For BOSTORN

Proprietor

14




Annex- A

Tel. : (02525) 329316

Factory : E -84, M. |. D. C., Tarapur, Boisar, Dist. Thane
Date : 29/10/2018

Ref. Date
To,

The Regional Officer (HQ)

Maharashtra Pollution Control Board,
Kalptaru Point, 3" floor, Opp. Sion Circle,
Sion (East), Mumbai - 22.

Sub: Grant of Amendment in Consent
Ref: Application UAN no. 27215 dated 22/05/2017
Yours letter No. MPCB/RO(HQ}/H&OW/B-3906 DATED 22/10/2018

Dear sir,

with reference to above subject we would like to clarify your points as under:

1) As per restart direction we have complied all the directions & replied
to RO & SRO Tarapur-l. Acknowledgment Copy of the same encloed
herewith for your ready reference

2) We have submittted form No. 4 online. Its copy enclosed herewith

3) We have submitted form NO. V Online & copy of the same is enclosed
herewith for your reference.

4} MPCB not collected samples from last one year as we are achieving
Zero Liguid Discharge and not discharging the effluent into CETP

In view of above clarificationwe are requesting you to consider our
application positively and grant us amendment in consent.

Thanking You,
Yours faithfully,
_ g
P
\Qi) LS Tt (eame)
l ! FERIS, IEST FrRisror d=w,

AR W52, I AT, WA T,
Rt i, s (q),
3‘7@— Yoo o33,
TIT:i-3¥090¥39/ ¥0309L9.

A
“OR BOSTON PHARMA
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MAHARASHTRA POLLUTION CONTROL BOARD

*Sub Reglonal Office - Tarapur-|
MIDC Office Building, Boisar

Phone :02525 -273314 -
Visit us at :- htpp//mpcb.gov.in

e-mail : srotarapurl @ mpcb.gov.in

B
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; Xg’r:

Station,Post Taps,Tarapur,Dist
Thane.

.

Q)

| Anmﬁ B

Routine Visit Report

Name of Industry: - M/3 Poztey) Phawma.

Address: -_Plet Ne- R-g4, M’P.Dc,, (ampc(a’

Email-Address of Unlt

Consent Status

Zip Coad:- _
: .lndustrv_Catéqow

SelectCategory:.V ,T_Rw/ésg :

Visited On D 1ofu] 2ol '

Ba-s{—anPwame..glf@ GIVMU/ Cow.
: Telephone Number of Unit : A'.S'N sl g‘.,,JV, owﬁ-}-a'a’ (}_‘1) 92 2—“/‘5345’3
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Validity of Consentupto  : 38/ c/z_éza. |
LE . /2. M3Day D.E. 0+S. ~'MalDay
Production Details
Product Name duantity {As [ Unit (AS Quantit_:y ,A Unit Action
Consent) -'| ‘Consent) (Actual) | - {Actual)
DisHll-Hen of Mixed | TEMTW Yo-byg M)y |
(Selvent ‘ (es]l Low)
Copeeiin
- Water & Waste Water Aspect
Industrial Domestic
7 . & .
Process - Cooling | . = o«
Generation in M3/D . : i P )
(as consent) 62~ . .{. S .
Generation in M3ID

16
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~
Treatment System “
| Industrial e Domestic
Primary O & G Trap Septic Tank & Soak Pit
Screening
Neutralization / Equalization
Primary Settling I Sedimentation .
Any Other
Secondary | Activated Sludge Process Sewage Treatment Plant
)  MBBR '
1 SBR —-\ : 5 é >,
Trickling Filter ' Slapron n Cengen :
Any Other O [P
Tertiary Presser Sand Filter | o 2.dmp, Bev hog bepit [sgued 'Sﬂ
: Activated Carbon Filter. g A
Dual Media Filter webiw 21D, Appl for dzzfm
__| AnyOther P cubw o Hia, —
Advanced- .| Reverse Osmocsis oa |pe s et oblofned anlfiinisafiey
Ultra filtration 02 |retral e of [HWe PP has
Nano Filtration Y1
ATED — oehfen~d 2—1.-,0 rE e lemp 5&36)14»»9:
Any Other 2 vf CA'YYI u~=9—1 hense o "”“VV“-
Remarks / ek MA—
_ Observation
ETP STP Operational Yes No
AY/es/ No . ]
Onperational :
Disposal
Industrial Qty _ - Domestic : Qty
CETP o CETP . , .
On Land for Gardening \ Ne On Land for Gardening |~
Recycle : . 1 v J\ M Recycle
Local Body Sewage Treatment g e WAﬁbm Local Body Sewage Treatmant
Any Other ; 71 Any Other
Total Total
Remarks / Observation
Disposal as pe;' - Yesl/ = Yes / No
consent \/e y({
oO&M Poor [ Average [ Good Poor / Average / Good
Online Moniforing System (Water)
Online Monitoring System Applicable Not Applicéble
Whether Online Monitoring Installed Not Installed - CPCB Connectivity
System Installed %3 ‘ :
N — MPCB Connectivity
Remote calliberation No Yes
applicable’ .
Sensor Properly Placed No Yes

Scanned with CamScanner
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SUNBES

piiraio Fiocirical Metor No Yes .
[ Providod _ ' b — T [
" [thatar Reading Repcente. ne - Mefe nof provm-es:
JVS Collection & Payment
Industrial Domestic
Dato of Last JVS Collected ) :
T’_}l}_ment details ' Ye)é I No st I No
Amount ' /. '
Date Srem
JVS Details
“JVS Sample No ..  Yes
collected for water : : s
Source . \\i — | Parameters [ Prescribed Value
. . P '
Air Pollution Aspect e
i# Sm;r;:o Process/ Fuel ‘Fuel Fuel ! Pollutants Control Stack | Action
' Fuel Name | Quantity | Unit Equipment | Height
_I” Burning - ) . Install-ed (mirs)
1| Bollor [+ Process |, | 59.0 . m/ SPM o'meli::mmcal )
Thermo . | * Fuel R IS
. _ ¢a Collector | M1y
pack Bum!ng_ 947 V » Cyclone Dust
' Collector-
Thermic . System
fluid heater ) « Multi Cyclone
. Dust €
Fumace . . Collector
process . System .
¢ ~ « Fabric Bag
Yo d Filter
Any Other y e v . | » Package )
tower wet
scrubber
« Venturi
Scrubber
« Electro Static
. Precipitator
" | « No Provision )
e Any Other. .
Remark /Observation :

Online Monitoring Svstém (Stack)

Online Monitoring System | Applicable:” Not Applicable
Whether Online Monitoring* | Installed Not Installed . CPCB Connectivity
System Installed . '
: Net, Provi ded. MPCB Connectivity
Remote calliberation No Yes . -
applicable ’ v s
Sensor Properly Placed No Yes”
Whether proper stack . | No /Y es
monitoring facility exists p
Whether calliberation facility | No Aes
exist :
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tee Details
,._‘_'.’_’—lﬁ-—-G—uar?n \/ “
;. ( '‘BG Imposcd Yesd N6 i
BG Imposed Against Copse’nt I Direction — :
Number
{ (Only for Direction) 2 loee 5
BG Imposed for BG Submitted | BG Number Date Validity |
ok, ‘
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DICITEX HOME FURNISHINGS PVT. LTD.

306, Shop No. 2, Kakad AC Market, Kalbadevi Road, Mumbai - 400 002.
Ph. 81-22-4081 2222 Fax : 91-22-2844 2644  Website : www.dctex.com
Factory : Plot No. G-7/2/1, G-7/2/2, MIDC, Tarapur, Thane, Maharashtra - 401 506.
Tel # (02525) 304444 / 260835 / 261187

CIN NO.: U18101MH2000 PTC 126317

ADDITIONAL STATEMENT OF OBJECTION

Name of the Industry/ Unit: Dicitex Home Furnishing Pvt Ltd
Plot No. G-7/2/1 MIDC, TARAPUR
Table No of the Report: 11

Expert Committee’s finding as stated in the Table No 11 of the Report dated 12/08/2021 are
challenged by our industry/ unit on following grounds: -

1) Our industry/ unit was inspected on 06/09/2013, and Closure Notice dated 15/10/2013 was
issued. First of all, we state that there is contradiction in the Inspection Report and the reasons
stated for issuing Closure Directions. The Closure Notice was issued in a cyclostyle manner,
without there being any record whatsoever of collection of JVS sample.

2) To the contrary our JVS sample analysis data for year 2011 till 2019 is already filed on
record at Page 709 of TIMA’s objection (Volume II) filed on 29.12.2020, which clearly shows
that effluent generated from our unit were meeting prescribed standards and hence at the outset
we deny liability of being responsible for paying any environmental compensation.

3) This Hon’ble Tribunal may therefore enquire and direct the Committee to produce the JVS
Sample Reports dated 06/9/2013, on basis of which a completely new violation has been added
against our unit in as per the revised Table produced at Annexure I of the Committee’s

Response dated 12/08/2021 and a fresh penalty is imposed, without granting us any
opportunity of hearing whatsoever. This amounts to worsening off case of our unit which is

not permissible in the eyes of law.

4) Without prejudice, we submitted our compliance report on 13/11/2013 and MPCB verified
the same on 16/12/2013. Our unit is being penalised for the delay attributable on part of

MPCB.
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DICITEX HOME FURNISHINGS PVT. LTD.

306, Shop No. 2, Kakad AC Market, Kalbadevi Road, Mumbai - 400 002.
Ph. 91-22-4081 2222 Fax : 91-22-2844 2644  Website : www.dctex.com
Factory : Plot No. G-7/2/1, G-7/2/2, MIDC, Tarapur, Thane, Maharashtra - 401 506.
Tel # (02525) 304444 / 260835 / 261187 :

' CIN NO.: U18101MH2000 PTC 126317
5). As regards original violation report for the Closure Directions dated 06/02/2018, we have

exhaustively produced documents and record and raised an issue that provision of MEE was
an additional condition imposed on us, (when we had proposed provision of Reverse Osmosis
unit without MEE, only for saving water) which was otherwise not the condition in our earlier
Consent to Operate. As installation of MEE is an extremely costly and time-consuming project
and given the fact that, on insistence by MPCB authorities during hearing on our restart
application, we still complied with the said conditions without there being any need, shows our
commitment towards compliance of directions.

6) It is particularly important to note that even prior to and during installation of MEE, our
effluent generated was within the prescribed norms and hence there is no violation whatsoever
reported against our unit for causing any water pollution. No consideration is given to our

submissions.

7) Amounts of BG forfeited has not been factored in while arriving at alleged penalty costs.
This amounts to double jeopardy and our unit has been penalised twice for the same alleged

violation.
8) We were not called by the Committee for personal hearing.

9) We are further surprised as to how penalty amount in our case has substantially enhanced
from earlier amount of Rs.77.133 lacs to revised amount of Rs.218.018 lacs, which is an
increase of about 140.8850 Lacs without granting us any opportunity of hearing

whatsoever.

In view of our above statement and details of objection and also considering larger issues/
objections placed by our industry association namely Tarapur Industrial Manufacturers
Association (TIMA), we deny liability as stated against our unit in the Revised Expert
Committee Report dated 12* Aug 2021.We urge this Hon’ble Court to re-examine the Expert
Committee Report after verifying true and correct facts of the case, granting us opportunity of
hearing (personally or through our counsels) and pass appropriate directions in the interest of

justice, equity and good conscience. . :
For Dicitex Home Furnishings Pvt. Ltd.

b N imidbo P,
Date: 01.09.2021 : 1k ' Director

Place: PALGHAR | Authorised Signatory
 For, Dicitex Home Furnishing Pvt Ltd

2/2
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DICITEX FURNISHINGS PVT LTD

(Formerly Known as Dicitex Furnishings Ltd)

B/301, ‘M’ Building, Palm Court Complex, Link Road, Malad (W), Mumbai - 400 064 INDIA
Tel: +91 22 4081 2222 / 3081 2222 l':ax: +91 22 2844 2644

Email: na@dctex.com www.dctex.com

Works: Plot No. G/57, G/57-1, G/58,

MIDC, Tarapur, Dist. Palghar, Maharashtra - 401506 FURNISH NGS

Tel: +91-2525 275101 / 274300

CIN NO.: U17120MH1999PTC119692

DC

ADDITIONAL STATEMENT OF OBJECTION

Name of the Industry/ Unit: Dicitex Furnishing Pvt Ltd
Plot No. G-58 MIDC, TARAPUR
Table No of the Report: 12

Expert Committee’s finding as stated in the Table No 12 of the Report dated 12/08/2021
are challenged by our industry/ unit on following grounds: - =

1) Our industry/ unit was inspected on 06/09/2013, and Closure Notice dated 15/10/2013
was issued. First of all, we state that there is contradiction in the Inspection Report and
the reasons stated for issuing Closure Directions. The Closure Notice was issued in a
cyclostyle manner, without there being any violation of effluent norms.

2) For various conditions imposed, we achieved compliance and the same was duly
intimated to MPCB vide our letter dated 11/11/2013, which is already filed on record at
Page 764 of TIMA’s objection (Volume II) dt 29.12.2020. Our record of JVS sample
report shows no violation of effluent standards. We therefore deny any liability of being
responsible for paying any environmental compensation.

3) Despite strong records and earlier submissions, Committee has arbitrarily and
unilaterally increased our number of violation days from 89 days to 242 days and an
exorbitant claim is freshly made against our unit, without granting us any opportunity of
hearing whatsoever. This amounts to worsening off case of our unit which is not
permissible in the eyes of law. We request you to please refer to our earlier submission
where we have pointed out that actual number of violation days was 59 days & not 89
days which you have mentioned due to dates of visit being wrongly taken. Please note
our Unit No. G-58 was inspected on 06.09.2013 & not on 06.08.2013. So it should be 59
days as actual days and not 89 days. Therefore please note as per our earlier submission
number of violation days was 59 days and not 242 days which you have mentioned
wrongly in the current NGT Committee report dt. 12.08.2021 in Table No. 12 and an
exorbitant claim is freshly made against our unit, without granting us any opportunity of
hearing whatsoever. This amounts to worsening off case of our unit which is not

permissible in the eyes of law.

JAS-ANZ JAS-ANZ 1/2
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DICITEX FURNISHINGS PVT LTD
(Formerly Known as Dicitex Furnishings Ltd)
B/301, ‘M’ Building, Palm Court Complex, Link Road, Malad (W), Mumbai - 400 064 INDIA

Tel: +91 22 4081 2222 / 3081 2222 Fax: +91 22 2844 2644
Email: na@dctex.com www.dctex.com
Works: Plot No. G/57, G/57-1, G/58,

MIDC, Tarapur, Dist. Palghar, Maharashtra - 401506 FURNISH NGS
Tel: +91-2525 275101 / 274300

CIN NO.: U17120MH1999PTC119692

4) Without prejudice, we submitted our compliance report on 11/11/2013 and as per
alleged records MPCB verified the same on 15/05/2014. Our unit is thus being illegally
and arbitrarily being penalised for the delay attributable on part of MPCB for
verification of our compliances.

5) Amounts of BG forfeited has not been factored in while arriving at alleged penalty
costs. This amounts to double jeopardy and our unit has been penalised twice for the

same alleged violation. -
6) We were not called by the Committee for personal hearing.

7) We are further surprised as to how penalty amount in our case has substantially
enhanced from earlier amount of Rs.16.908 lacs to revised amount of Rs.58.363 lacs,
which is an increase of about 41.4550 Lacs without granting us any opportunity of

hearing whatsoever.

In view of our above statement and details of objection and also considering larger
issues/ objections placed by our industry association namely Tarapur Industrial
Manufacturers Association (TIMA), we deny liability as stated against our unit in the
Revised Expert Committee Report dated 12t Aug 2021.We urge this Hon’ble Court to
re-examiﬁe the Expert Committee Report after verifying true and correct facts of the
case, granting us opportunity of hearing (personally or through our counsels) and pass

appropriate directions in the interest of justice, equity and good conscience.

T oncstibrerhinmsss

Director

Date: 01.09.2021
Place: PALGHAR Authorized Signatory
For Dicitex Furnishing Pvt Ltd

JAS-ANZ JAS-ANZ
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REGD. OFFICE - 112/113, SANJAY BLDG. NO. 6, MITTAL €STATE
Sl Lw E STE R ANDHERI (€). MUMBAI - 400 059. '

TEL - 42532000 / 32184603 « FAX : 28509471

TEXI"-ES e . FACTORY : €-24, M.1.D.C., TARAPUR - 401 506 (MAH.)
atias ¢ finisher PHONE : (02595) 272566 * EMAIL : silwester@santoshgroup.in
~ CIN : U17110MH1979PTC021706

ADDITIONAL STATEMENT OF OBJECTION

Name of the Industry/ Unit: Silwester Textiles Pvt Ltd
Plot No. E-24 MIDC, TARAPUR
Table No of the Report: 22

Expert Committee’s finding as stated in the Table No 22 of the Report dated 12/08/2021 are
challenged by our industry/ unit on following grounds: -

1) Our industry/ unit was inspected on 04/09/2013, and Closure Notice dated 15/10/2013 was
issued. First of all, we state that there is contradiction in the Inspection Report and the reasons
stated for issuing Closure Directions. The Closure Notice was issued in a cyclostyle manner,
for most of the industries after a mass inspection was carried out by MPCB officials in the
year 2013. Our Reply dated 22/10/2013 is on record.

2) We received conditional restart order dated 29/10/2013, wherein MPCB on its own had
granted us 5 (five) months’ time to install secondary / biological treatment plant functional in
addition to primary and tertiary plants already installed.

3) The compliance is accepted as per Visit Report dated 30/06/2014. As establishing a plant
involves civil, electrical and other mechanical components and as it takes time, our industry
tried to achieve full compliance within stipulated time period. As the project was under
progress, we also sought some extension by issuing letter to MPCB. Yet, MPCB forfeited

bank guarantee of Rs. 6,25,000/- for the delay in setting up secondary plant.

4) Despite having achieved full compliance of the Conditional Restart Order, MPCB has
included the said 5 (five) months’ time period as well while
calculating number of violation days, which otherwise was the time provided by MPCB itself

to achieve the compliance.

5) So also, the amount of BG forfeited has not been factored in while arriving at alleged
penalty costs. This amounts to double jeopardy and our unit has been penalised twice for the
same alleged violation.

6) We thus categorically deny correctness of the alleged calculations of the said report of
MPCB and the Expert Committee Report on following grounds: -

CNTD ON PAGE NO-2
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REGD. OFFICE - 1127113, SANAY BLDG. NO. 6, MITTRL €STATE

S SILWE STER PN (© MVBRL 400050,
S

TEXTILES FACTORY : €-94, M.I.D.C., TRRAPUR - 401 506 (MAH.)
a clas c. ﬁm‘sher PHONE : (02595) 272566 * EMAIL : silwester@santoshgroup.in
CIN : U17110MH1979PTC021706

//Page No-2//

Date of Inspection by MPCB officers : 04/09/2013

Date of Closure : 15/10/2013

Sub-total A : 7 days

(Excludes delay on part of MPCB to issue Closure Notice)

Date of Conditional Restart :29/10/2013

Date of Full Compliance : 30/06/2014
: 241 days

Less Period provided by MPCB for

Achieving compliance (5 months) : 150 days

Sub-Total B : 91 days

Days of Violation : 98 days

( A+B) :Max possible

7) We were not called by the Committee for personal hearing.

8) We completely disagree with working of committee where period of non-compliance has been
shown as 290 days which is far away from our calculations as submitted above.

9) We are further surprised as to how penalty amount in our case has substantially enhanced from
earlier amount of Rs.191.8820 lacs to revised

amount of Rs.243.582 lacs, which is an increase of about 51.70 Lacs without there being any
change whatsoever in review exercise allegedly undertaken by the Committee and that too
without granting us any opportunity of hearing whatsoever.

In view of our above statement and details of objection and also considering larger issues/ objections
placed by our industry association namely Tarapur Industrial Manufacturers Association (TIMA), we
deny liability as stated against our unit in the Revised Expert Committee Report dated 12th Aug
2021.We urge this Hon’ble Court to re-examine the Expert Committee Report after verifying true and
correct facts of the case, granting us opportunity of hearing (personally or through our counsels) and
pass appropriate directions in the interest of justice, equity and good conscience.

Date: 01.09.2021

Place: PALGHAR Authorised Signatory

For, Silwester Textiles P.Ltd
For Sliwes
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Siyarams

ADDITIONAL STATEMENT OF OBJECTION

Name of the Industry/ Unit: Siyaram Silk Mills Ltd
Plot No. H-3/1 MIDC, TARAPUR

Table No of the Report: 8

Expert Committee’s finding as stated in the Table No 8 of the Report dated
12/08/2021 are challenged by our industry/ unit on following grounds: -

1) Our industry/ unit was inspected on 06/09/2013 which was a weekly
off for our industry being a power staggering day. So except the dry
activities, no activities are in operation. In Visit Report dated
06/09/2013 this fact is documented. Our ETP was taken for a routine
maintenance on the said date. Despite the same, and as MPCB
conducted a mass action, Closure Notice dated 15/10/2013 came to
be issued to us in a cyclostyle manner. First of all, we state that there
is contradiction in the Inspection Report and the reasons stated in
the Closure Directions.

2) Also, for the conditions imposed, we immediately achieved
compliance thereof which has been verified on 05/04/2014. The
condition of Lock & Key arrangement was newly introduced and there
was no clarity about the same. Even otherwise, there has been no
violation of Effluent standards on part of our industry during the
alleged violation period reported. The compliance was not

SIYARAM SiLK MILLS LTD.

CORPORATE OFFICE : B-5, TRADE WORLD, KAMALA MILLS. COMPOUND, SENAPATI BAPAT MARG, LOWER PAREL {W), MUMBAI - 400 013 (INDIA}. PHONE : 3040 0500,

EMAIL : enquiries@siyarom com, WEBSITE : www.siyaram,com. CIN : L17116MH1978PLC020451, REGD. OFFICE : H-3/2, MIDC A-ROAD, BOISAR, DIST. - PALGHAR - 401 506 (MAH }
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3)

4

S)

6)

Siyarams

accepted citing non-provision of lock & key arrangement. We
therefore deny any liability of being responsible for paying any
environmental compensation for such extended period. We have
already submitted our statement on number of days of calculation in
TIMA’s objection dated 29.12.2020.

To our shock and surprise, without giving us any opportunity of
responding or hearing a new case of violation has been reported and
added against our unit as per the revised Table produced at
Annexure | of the Committee’s Response dated 12/08/2021 and a
fresh penalty is imposed. This amounts to worsening off case of our
unit which is not permissible in the eyes of law.

Without prejudice, we submit that the alleged new violation is based
on MPCB visit dated 01/12/2018, for which no JVS sample or analysis
report is shared with us at any point of time. Once again the alleged
violation is based on the matter which is not related to the water
pollution. As per our Consent to Operate, we were under obligation of
connecting to the CETP (TEPS) server and the data recorded in the
said servers clearly indicated effluent levels on all parameters were
below the consented norms. We also collected the effluent sample
for 01/12/2018 and got the same tested through MoEF certified
laboratory. The Reports are duly submitted to MPCB on 07/12/2018,
much before the alleged second closure notice was issued.

There are allegedly two reasons stated for the second closure

- directions dated 24/12/2018: - (a) High COD — 1520 (b) Industry not

connected with MPCB server. Both the cited reasons are false and
baseless.

As earlier submitted, as per our consent to operate, we were

SIYARAM SILK MILLS LTD.

CORPORATE OFFICE : B-5, TRADE WORLD, KAMALA MILLS. COMPOUND, SENAPATI BAPAT MARG, LOWER PAREL (W}, MUMBAI - 400 013 (INDIA} PHONE : 3040 0500,
EMAIL : enquiries@siyoram.com, WEBSITE : www.siyaram com. CIN : L17116MH1978PLC020451, REGD. OFFICE : H-3/2, MIDC A-ROAD, BOISAR, DIST. - PALGHAR - 401 506 (MAH }
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Siyarams

connected with server of CETP. Our industry does not fall in 17
categories of industries which were required to be connected to the

MPCB server as per the then applicable rules. Alleged high COD levels

stated in Closure Notice are false and not admitted by our unit. JVS
Report dated 01/12/2018 has never been shared with us. We |
therefore collected the COD levels from different sources which are ‘
as under As per our Online Monitoring System -
Our own data logger showed less than 250 ppm, which matched with
TEPS server data
MoEF approved laboratory test results showed 195 ppm which is also
below consented norms.

7)  Our unit accordingly submitted above details and replied to
MPCB’s alleged closure notice vide letter dated 25/12/2018, which is 1

produced herewith and marked as Annexure A. Hence we deny any

alleged violation for the said date. Committee has blindly
incorporated the details in the Report given by MPCB to impose a

heavier penalty on our unit, without any verification thereof. ;

8) The aforesaid details were also verified vide Inspection Report dated {
01/01/2019 (Annexure B) and further vide MPCB Data Report dated
25/02/2019. Despite this arbitrarily 24.06.2019 is considered as date
of compliance without any details or justification.

9) Our unit has all the data and records with us to defend this alleged

reported violation. Yet our unit is being penalized at the whims and

wishes of MPCB which is against principles of natural justice.
10) Amounts of BG forfeited have not been factored in while
arriving at alleged penalty costs. This amounts to double jeopardy and

our unit has been penalized twice for the same alleged violation.

S —

SIYARAM SILK MILLS LTD.
CORPORATE OFFICE : B-5, TRADE WORLD, KAMALA MILLS COMPOUND, SENAPATI BAPAT MARG, LOWER PAREL {W), MUMBAI - 400 013 {INDIA) PHONE : 3040 0500,
EMAIL : enquiries@siyaram com, WEBSITE : www.siyaram.com. CIN : L17116MH1978PLC020451, REGD. OFFICE : H-3/2, MIDC A-ROAD, BOISAR, DIST. - PALGHAR - 401 506 (MAH }



Siyarams
11) We were not called by the Committee for personal hearing.
12) We are further surprised as to how penalty amount in our

case has substantially enhanced from earlier amount of Rs.87.962

lacs to revised amount of Rs.208.612 lacs, which is an increase of

about 120.650 Lacs without granting us any opportunity of hearing

whatsoever.

In view of our above statement and details of objection and also considering
larger issues/ objections placed by our industry association namely Tarapur
Industrial Manufacturers Association (TIMA), we deny liability as stated
against our unit in the Revised Expert Committee Report dated 12" Aug
2021.We urge this Hon’ble Court to re-examine the Expert Committee
Report after verifying true and correct facts of the case, granting us
opportunity of hearing (personally or through our counsels) and pass
appropriate directions in the interest of justice, equity and good conscience.

For Siyaram Silk Mils Ltd. Processing Division

- -

Date: 01.09.2021 A
Place: PALGHAR Authorized Signatory

For, Siyaram Silk Mills Ltd

SIYARAM SILK MILLS LTD.
CORPORATE OFFICE : B-5, TRADE WORLD, KAMALA MILLS. COMPOUND, SENAPATI BAPAT MARG, LOWER PAREL {W), MUMBAI - 400 013 (INDIA} PHONE : 3040 0500,
EMAIL : enquiries@siyorom com, WEBSITE : www.siyaram.com, CIN : L17116MH1978PLC020451, REGD. OFFICE : H-3/2, MIDC A-ROAD, BOISAR, DIST. - PALGHAR - 401 506 (MAH}
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ANNEXURE - A 32
Siyarams’

PREMIUM SUIMINGS & SHIRTINGS

Factory Address: - Plot No. H-3/1 & H-3/2 MIDC - Tarapur -Boisar, Tal &Dist- Palghar.

- Date: - 25.12.2018
To,
The Member Secretary, -
Maharashtra Pollution Control Board,
Sion Mumbai - 400 022

Subject: - Directions under section 33A of Water (Prevention and Control of Pollution
Act 1974) & 31A of Air (Prevention and Control of Pollution) Act 1981.

Reference: - Letter No. YVIPCB/ROT/CD/2211 dated 24/12/2018 from Regional
Officer, MPCB Thane.

Respected Sir,

We have received your letter number MPCB/ROT/CD/2211 dated 24/12/2018 on
24/12/2018 at 5.00 pm™ As per the directions we are voluntary closing our ‘
production-activity within 72 hours, though we are extremely surprised with the
sudden action by MPCB.

-

We are also surprised to note that while MPCB wants us to close down safely within
72 hours taking all measures for safe closer, MSEDCL and MIDC authorities have [
been directed to close down power and water supply within 24 hrs.! Suddenly S.E.

MSEDCL, Mini Circle Palghar issued us notice under reference number SE/PLG-
S/Tech/HT/4648 dated 24/12/2018 to disconnect power in 24 Hours, which was
received on 24/12/2018 at 6.02 PM. All this contradiction leads to severe
complication as ours is wet process and the material in pipe line will just be of nil
value reflecting the unbearable loss.

As per the directions we have stopped feeding of fresh material in the process line

in(tmediately The material in pipeline is being processed shall be completed by
0 ?5’/1 2/2018 evening |]CﬂL(: request MSEDCL & MIDC do not go for disconnection of
éPower\& Watet so to avoud damage to the product and machinery.

:aj [n \ﬁew @our taking steps to close down the activities as per directions, we have
e O £\
\{ IS s :aent lﬂt&natlon letter to Regional Officer, MPCB Thane by mail, with a request not to
:j; clwcmmect water and power supply of our unit by MSEDECL and MIDC. (copy |

i SIYARAM SILK MILLS LIMITED
CORPORATE CFFICE : 8-5, TRADE WORLD, KAMALA MILLS COMPOUND, SENAPAT! BAPAT MARG, LOWER PAREL[W!, MUMBA! - 400 013 (INDIA}. PHONE : 3040 0500, FAX : 3040 0599
EMAIL : enquiries@siyaram.com, WEBSITE : wewisiyarar.com, CIN ; 1711 4MH1978PLC020451, REGISTERED OFFICE : H-3/2, MIDC AROAD, TARAPUR, BOISAR, THANE - 40) 506 MAH),



Siyarams’

PREMIM SUTINGS & SHITINGS
Water supply and power supply will also be required for carrying out necessary
cleanup and maintenance work of the plant. It is also necessary for safety reason &
supply of drinking water facilify to the workers and the staff during the closure. We
are therefore requesting your honour to kindly with hold the disconnection of water
& power supply and issue necessary instructions to MSEDCL and MIDC authorities,

immediately.

Regarding the directions issued by Regional Officer, MPCB, Thane, we will like to
submit as under, ’
The closure direction is based on the joint visit report of MPCB officials to our plant
on 1st December 2018, for following reasons

1. Online system not connecte‘d to MPCB server

2. COD of sample collected during visit being 1520 mg/1
Regarding the reasons for the closure direction, we will like to submit as below,

1. The joint inspection report is reproduced as below,
JOINT INSPECTION REPORT

DATE: 01.12.2018
Name of Industry  :- M/s. Siyaram Silk Mills Ltd. H-3/1 & H-3/2, MIDC, Boisar,

Tarapur.
Person contacted  :- Mr. Kuber Mankapure, Chief Engineer. 8668397955
Consent Status :- Validup to 31/01/2022

Observation -
1. Industry has engaged in textile Processing.

2. Industry has provided Pr & Sec & tertiary ETP & same was found in
operation

3. As per earlier consent condition industry has provided on line meter for PH,
COD, BOD, TSS & Flow meter at discharge & same was not connected to
MPCB server.

4. Industry has recycle & reuse treated effluent 50% in process only.
5. Industry has submitted Form No. 4 & 5
6. Industry has submitted B.G. of 5.0 Lacs against earlier consent condition.
7. Lock & Key arrangement provided at discharge point.
8. H.W. disposal on 24.11.2018 (ETP Sludge 10.630 MT)
9. Sample of ETP O/L collected
Sd/- Sd/- Sd/- Sd/-
(G.S.PAWAR) (M.R.THAKUR) (SACHINE ADAKAR) (SUJIT DHOLONE )
F.O. F.0. S.R.0. S.R.0.
Sd/-

KUBER MANKAPURE)-CHIEF ENGINEER

SIYARAM SILK MILLS LIMITED

CORPORATE OFFICE : 8-5, TRADE WORLD, KAMALA MILLS COMPQUND, SENAPATI BAPAT MARG, LOWER PAREL(WI, MUMBAI - 400 013 (INDIA). PHONE : 3040 0500, PAX : 3040 0599
EMALL : enquiries@sivorom.corn, WEBSITE ; seav.sivaram.com, CIN : {17116MH1978P:C020451, REGISTERED OFFICE : H.3/2, MIDC AROAD, TARAPUR, BOISAR, THANE - 401 506 IMAH),
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2. With reference to the remarks in joint inspection report, we have submitted a
clarification letter to SRO, MPCB, Tarapur with a copy to RO, MPCB Thane
vide our letter dated 7th Dec 2018. (Copy attached for ready reference).

3. We hade clarified about the connectivity to MPCB server, that as per MPCB
letter dated 6t April 2016, we have connected the online monitoring system
to TEPS, and not to MPCB as we are not falling in 17 category of industries.
We had also requested MPCB authorities to advise us on this issue vide our
earlier letter dated 20t August 2018. (Copy attached for ready reference).

4. We have communicated the reports of the online monitoring system
recorded in the system on“the date of joint visit. The pH (6.14), COD (177
mg/1), and BOD (53 mg/1) were within the prescribed limit.

5. We had also got the sample collected at the time of visit from a MoEF
approved laboratory and communicated the results thereof, which were also
within the limit. The pH (7.10), COD (195 mg/l), and BOD (62 mg/l) were
within the prescribed limit. (Copy attached for ready reference).

6. We have connected our unit under SCADA directions from MPCB to CETP
(TEPS). Copy of data reported to TEPS online has been obtained from TEPS,
for the date of visit and attached herewith for ready reference. The results
are within the prescribed limit.

7. We have provided a full-fledged effluent treatment system comprising of
primary, secondary and tertiary treatment units.

8. The inlet COD being around 1100 to 1300 mg/! from a textile industry, outlet
COD is not expected to be 1520 mg/l. We are carrying out self-monitoring of
our treated effluent from a MoEF approved laboratory at regular interval.
The monthly inlet & outlet self-Monitoring report by MoEF approved
laboratory are as under ~

Date of INLET to ETP OUTLET from ETP
sampling
- COD ~BOD coD BOD

July'2018 1120 572 196.2 78
Aug 2018 1295 | 435 208 86
Sept 2018 l 1310 440 198 76
0ct2018 | 1245 620 172 64
Nov 2018 ~1z40 740 180 62
Dec2018 | 1124 360 162 57

Copies of a few reports of MoEF approved laboratory are attached for ready

reference.
SIYARAM SILK MILLS LIMITED
CORPORATE OFFICE : 8-5, TRADE WORLD, KAMALA MILLS COMPOUND, SENASATI BAPAT MARG, LOWER PAREL(W], MUMBA! - 400 013 (INDIA). PHONE ; 3040 0300, FAX : 3040 0599
EMALL : enguiries@siyoromm.com, WEBSITE : wwwisiyorom.com, CIN + L1771 6MH1978%,C020451, REGISTERED OFFICE - 4.3/2, MIDC A-ROAD, TARAPUR, BOISAR, THANE - 401 506 (MAH..
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9. The online system, which generates report at every 5 minutes’ interval, has
also not shown any abnormal results.
We are also carrying out in house for ETP operational control. No

abnormality has been observed in month of Dec-2018.

10. The JVS report dated 15t December 2018, has not been received by us till
date.

-

11. The COD of 1520 mg/] as mentioned in the direction has come to us as a
shock. There is a need to recheck the report of COD by MPCB laboratory.

12. We will like to sul;mit, without prejudice, that Even after observing COD
of 1520 the authorities should have granted us personal hearing or
clarification in view of our submission dated 7/12/2018 regarding online
analysis report and re-aports of MOEF approved laboratory or may have
rechecked the sample to have fair justice with our unit in the era of EoDB
(Ease of Doing Business). However, this opportunity is denied

13. The Local office of MPCB is regularly visiting our plant. They are aware of
the systems we have provided for. The system is connected with TEPS. All
earlier directions are complied with. But by taking such action in the

given circumstances is act of denying the justice.

14. Moreover, we are major investors in Maharashtra. We are always
cooperating with GoM and doing investment as per directions of Hon. CM
Sir in Vidarbha. With such abrupt action we feel sad and it will affect the
policy decisions of our group. Even it passes ill message to all concerned.
We will further like to submit that, we as a responsible entrepreneur, have faithfully
complied with various directians issued by MPCB, in view of NGT and CETP matter,
regarding
i) ETP up gradation,
ii) SCADA system for CETP,
iii) Reducing net effluent discharge to CETP by 40%,
iv) Providing positive discharge to MIDC sewerage, etc.

V) We have taken up work of up gradation of ETP at the cost of Rs. 12 crore
vi) We have also paid our full contribution of Rs. 2.5 crore for CETP
expansion project.

SIYARAM SILK'MILLS LIMITED
CORFORATE OFFICE ¢ 3.5, TRADE WORLD, KAMALA MILLS COMPOUND, SENASATI BAPAT MARG, LOWER PARELIWS, MUMBA! - 400 013 (INDIA). PHONE : 3040 G500, FAX : 3040 0599
EMALL : enguiries@siy8tom.com, WEBSITE : wwwsiyaram.com, CIN : L17116MH1978PLCO20451, REGISTERED OFFICE : H-3/2, MIDC AROAD, TARAPUR, BOISAR, THANE - 401 506 {MAH.
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We are providing direct employment to 1000 workers. There equivalent number of
unprotected indirect workers depending on our operation. A sudden closure will
affect their livelihood and economy.

In view of above, you are requested to give us an opportunity for personal hearing
to explain the action taken by us in last few years in detail and to withdraw the

closure direction.

Thanking you in anticipation,

Yours Truly,

For M/S. SIYARAM SILK MILLS LTD.
(FORMARLY KNOWN AS M /S-B7KRISHNA SYNTHETICS LTD.)

> g -
Authorized Signatory \\% \
%,

Copy Submitted to: - i
1. Joint Director (Water) MPCB, Sion

2. Regional Officer, MPCB Thane.

3. Sub-Regional Officer M.P.C. Board, Tarapur-1

DA: -

1. Our submission Reply dated 7/12/2018 submitted to RO Thane and SRO

Tarapur-I

2. Report of MOEF approved Lab dated 6/12/2018 showing BOD 62 COD 195
Board Circular issued by AST MPCB under reference Number
MPCB/AST/TB/B-1474 dated 06/04/2016
Our reply dated 20-08-2018 regarding online monitoring to MPCB server
ONLINE report of TEPS for 1st December 2018
Self-monitoring of our treated effluent from a MoEF approved laboratory

=

= Oy e e

Self-monitoring in-house Inlet and outlet parameter report of month of Dec-
2018.

SIYARAM SILK MILLS LIMITED
CORPORATE OFFICE : 8-5, TRADE WORLD, KAMALA MILLS COMPOUND, SENAPATI BAPAT MARG, LOWER PARELIW), MUMBA! - 400 013 {INDIA). PHONE : 3040 0500, FAX : 3040 0599
EMAIL ; enguiries@tiyarom.com, WEBSITE : www.sivoram com, CIN : L17116MH1978PLC020451, REGISTERED OFFICE : H-3/2, MIDC A-ROAD, TARAPUR, BOISAR, THANE - 401 504 (MAH).
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ANNEXURE - B 37
MAHARASHTRA POLLUTION CONTROL BOARD
Sub-Regional Offoce- Tagrapur-I

Tel: 02525-273314 e M.1.D.C. Office Compound
e - B — Y
Fax:NA Near Chitralaya, (Boisar)
‘Website: http-/mpcb.qgov.in " ﬁ Tarapur, il :
E-mail: srotarapur1@ mpcb.gov.in B h | 4 Tal. Dist. | Palghar- 401504
INSPECTION REPORT

Date - Ol]o] ]q,o,
1. Name & Address of the Industry :-(]),5, g | aa v Sitle vnedis i‘d.)ﬁ
Plot . H-3)1 3 8lo, Me < Janepic

Tl 3 b - Polylonn-
2. Industry Representative - M., ﬁ)rrr)LI- &b—m}ﬁj

3. Consent Status

“31)61)=20 22 .

4. Water consumption M?/d :-Dom. - , Indl. - , Cooling:
Gardening:
5. Effluent Generation M3/d :-Dom.: Indl.: 1
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MAHARASHTRA POLLUTION CONTROL BOARD e
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MAHARASHTRA POLLUTION CONTROL BOARD
Sub- Reglonal Office- Tarapur-I

Tel: 02525-273314 TNSTAA M.1.D.C. Office Compound
Fax:NA Near Chitralaya, (Boisar)
Website: http://mpcb.gov.in ;-M":"..a: Tarapur,

E-mail: srotarapur1@ mpcb.gov.in h\ | /4 Tal. Dist. Palghar- 401504

INSPECTION REPORT

Date - 02 } > Cf
1. Name & Address of the Industry m” £, 5 ic‘j(ﬁ-/lm") n‘jcd-i C(‘t”

P,ML Mo . 3}; mMyD < T?;P"f‘f}

2. Industry Representative - My M(yy;"n/t\
3. Consent Status = A , A ', 90729
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Gardening: AJ L/(

5. Effluent Generation M?/d :-Dom.: C’O' O Indl.: 2000 1
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Siyarams

Date — 19" August 2021
Siyaram Plot Number H-3/1 & 2
To,
The Sub Regional Officer 1
Maharashtra Pollution Control Board,
MIDC Tarapur- Boisar

Sub — Visit Report Dated 25™ Feb 2019
Request to give JVS Report under seal and signature of your office

Dear Sir,
Please find enclosed herewith the copy of visit report dated 25/2/2019.

During this visit you have collected JVS Sample from ETP Outlet.
We have collected the report data from your office as under

Visit Dated | 25/2/2019
pH 7

BOD 65

COD 216

SS 16

TAN 1.2
0&G BDL
TRC 'BDL
Detergent | BDL

We request you to please give us above report under your seal and signature

Thanking you
Yours faithfully,
For Siyaram Silk Mills Limited

R BPatil
Authorized Signatory

Encl — as above

SIYARAM SILK MILLS LTD.
CORPORATE OFFICE : B-5, TRADE WORLD, KAMALA MILLS COMPOUND, SENAPATI BAPAT MARG, LOWER PAREL (W), MUMBAI - 400 013 {(INDIA).. PHONE : 3040 0500,
EMAIL : enquiries@siyaram.com, WEBSITE : www.siyarom.com, CIN : L17116MH1978PLC020451, REGD. OFFICE : H-3/2, MIDC A-ROAD, BOISAR, DIST. - PALGHAR - 401 506 {MAH.}




